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Shri Kanwar Lal Gupta (Delhi Sadar):
‘What is the use of this division? We arc
not interested in a division. We protest
against the way it is being done. We
can have voice vote.

oY wits; Ara wtan(warg wmage):
o faw wom waT g, ag s ¥ §
fardt & it famr o oA sfga
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farwrorm ® B difag

Dr. Ram Subhag Singh: No, we want
division.

Mr. Speaker: The question is:

“That leave be granted to intreduce
a Bill to provide for the inclusion in,
and the exclusion from, the lists of
Scheduled Castes and  Scheduled
Tribes, of certain castes and iribes, for
the readjustment of representation, and
redelimitation of Parliamentary and
Assesmbly Constituencies in so far as such
readjustment and  re-delimitation are
necessitated by such inclusion or  ex-
clusion and for matters connected
therewith”.

Those who are in favour of the motion
will please say ‘aye’.

Several hon. Members: ‘Aye’.

Mr. Speaker: Those who are against
the motion will please say ‘no’.

Some hon. Members: ‘No'.

Mr. Speaker: The ‘ayes’ have it; the
‘ayes’ have it.

Dr. Ram Sebbag Singh: We want

division.

Mr. Speaker: When I have said ‘ayes’
have it, ‘ayes’ have it. there is no question
of division. Leave is granted.

The motion was odopted.
1926 (Ai) LSD—3.

Iron Ore (Res.)
Shri Raghu Ramalsh: I introduce the
Bill.
13.03 hrs.

The Lok Sabha then adjonrned for luncn
till fourteen of the clock.

The Lok Sabha re-assembled after lunch
ul jive minutes pasi fourteen of the clock.

|MR. DEPUTY-SPEAKER in the Chalr]

STATUTORY RESOLUTION RE: LEVY
OF EXPORT DUTY ON IRON ORE
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Mr. Deputy.Speaker: The free-for-all
style debate is over pow. We s~ abiding
by the rules and the procedure. We
want to conduct business.



i

19157 Levy of AUGUST 12 1067

‘] -r-i' f'TnJ il"al'ﬂ.;ﬂl. ‘h ';:T(
m,hzaﬁlanfmu&twﬁlﬂm%
sare 1 & wrosr s fade e 9
() # a7 famrar srgaT g ) I@ A
Y. . .

Shri Randhir Singh: These are dilatory
tactics.

WY 27 faad: ag FA e 8,
w1 T oy wrod g qg FREw
& qgen wreen g f dwe @ famr ama

A fe:

“If the Speaker admits notice of
sich. & resolution, it shall be imme-
diately notified in the Bulletin under
the heading ‘Statutory Resolution’ and
a copy thereof sent to the Govern-
ment.”
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AR | &1 A%aT & fF AT sqvA w7 WA
2, AfeT WA 2 O8T WT w7 F T4
g1 5a =y ((3) % afEn:

Thc Speaker may after consider-
ing the state of business in the Hous~
and in consultation with the Leader
of the House allot a day or days or

part of u day for the discussion o
anv such Resolution.”
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Mr. Deputy-Speaker: The Minister of
Parliamentary affairs has accepted your
contention. But we are pressed for time.
Several members have written to me. [
will allow you two or three minutes to
make a few observations.

oft we ferwd: qs %1 av7-9173 frere
=nfea |

Elu-l Vlmﬂnhmar Slll.h (Junagadh) .
Mr. Deputy-Speaker, 1 would have ex-
pected the Minister to give us some re-
asons as to why he wants to increase his
excise duty and 1 had expected from him
some more information how goverament

proposed to expand this trade .and in-
crease iron ore export. Instcad of that,
it seems the hon. minister is intercsted

only in getting a little more cxcise dury.
I would rather suggest that he should
concern himself much more with develop-
ment of mining and development of export.
We are exporting ten million tons of
iron ore and our target is to export 25
million tons a year by the end of the
Fourth Plan.

The team invited .by his own ministry
onc year ago. Batelle Memorial Institute,
U.S.A. report suggested that the way In
which the Government is going 4 will -not
be able to reach even 18 million tonnes
of export.

These are: the things which should ex-
ercise his mind rather than increase of



excise or export duty. Our share in the
Japanese , market has come down from
20 per cent to 12 per cent. I will jusi
read out one or two extracts from the
Batelle Memorial report to the Govern-
ment. It said :—

.+"For India to .tace this competition
spccegafully, theve should be .a chagge
in the organisational structure of the
iron -ore mining and export pro-
gramme.”

It elso says :—

“The. team has stressed that the
expor programme will not be success-
ful unless the element.of  transport
cost is drastically reduced.”

L

Here gthey aze trying to increase the cogl
by first bringing the duty of Rs. 10 and
then of raising it to Rs. 10/50. It further
says that you meed.a capacity of handling
at least. 2,500 tonmes of iran ore per hour
etc. Thik facilty should be given
developed.

&imilarly, the National Resources Com-
mittee of the Planning Commission urged
the Government a year ago that the price
of:-Jodian ore should be competitive in Hse
world market. Instead, by having this
duty we are making it more un-competi-
tivc. . I would suggest that there should
be mo duty and more money should be
made available to mine-owners so that
they could develop their mines, buy so-
phisticated equipment and stand in thc
world mmarket. Just as in the case of juie
the hon. Minister eyaded the issug—he
has rather developed the practice of giving
evasive replies—he has avoided the.issue
here wlso. We are losing the market, for
iron ore and that is why we should
develop iron ore mining as recommended
by. the Batelle Memorial team and their
own. National Resources Committee of the
Plaoning Commission. For that the mine-
owners should have more money.

‘.l am told that even.to modemne the
mining equipment, for which they are ex-
porting millions of dollars worth of iron
ore, it takes months before there i= ap-
proxal coming from the Ministry of Zom-
merce or the Ministry of Tndustry of
whatever the Ministry is.
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I.malmmldlhulhereiloomllﬂve
committee of mise-owngrs and.the MNTC
for manganese ore exports but there is
no such committee for iron ore~:xports
I do not know whether the. MMTG, thinks
itself so highly qualified that it does not
need to consult the m.i.ne-ownm

So, I would sather uhmihm ﬂu Mnu-
ter. that instead of going ahcad with the
idea of levying further duty he should do
twe things—firstly, totally - eliminate ; the
duty and, secondly, immedijately exercise
his mind and concern himself—he is
going to have a respite from tomogrow--
in finding out -how the mining of iron qut
could be further developed and how our
exports can increase.

ww fed st w23 Wk
FT pETAITE TFE § |

sgrare "t ot favw fag & o
quTE E IRk A A fear mar

st g 3 w3

“The STC .and MMTC _should
evolve suitable norms so that they
could measure their efficiency.”
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Sbri S. Kundu (Balasore): Mr. Deputy-
Speaker, Sir, this Resolution seeks Lo in-
crease the levy on export of iron ore
The export of iron ore, as I feel it. faces
a serious crisis from the new challenges
which it is receiving in India and rrom
outside. The Japanese and the American
tcams have come to India and have said
that the price of iron ore is not competi-
tive. They have said that there is no
facility in India to load 4,000 tonnes of
iron ore per hour and that thers is no
port which can take in ships of about
60,000 tonnes. Aslo, they have said that
therc is no assurance for continuous

supply.

! would like to draw your ancnuon o
the fact that export which increased
during the last few months to 18 per cent
Is likely to fall down largely becauss
Brazil, Australia and other countries are
going to supply it to Japan on compati-
tive price and give a continuous supply
of quality ore. Therefore, I would like
to say without increasing this export levy,
the Minister could have made some sort
of internal economy and tried to
the cost per head which in tum
have given some sort of boost to
export; but I am afraid this will not
mote our export possibilities.

reduce
could
our
not pro-

Secondly, I would like to say ons thing.
During the six months, out of the total
iron ore that has been exported or mined,
the largest supply has been from Orissa.
About one-third of the total production
eomes from Orissa. The Orissa Goveru-
ment has been writing to the Central
Government to increase its tax or levy
at the mining head, and the Central Gov-
emment is not doing that Thereby. the
revenve to the Orissa Government is ulso
decreasing, and so, the entrepreneurs are
not enthusinstic. The enthusiasm of the
people of Orissa who could gain by
hoosting the export of iron ore [rom
Orissa is not forth coming.

Incidentally also, I would like to refer
o the port of Paradecp. It isa
srange thing in the planning.

on Iron Ore 1916
(Res.)

Where you have a port, but
you do not have the rail link. There
is a recommendation that Paradeep is the
only good port where 60,000 ton ships
could operate. It is therefore necessary
that a road and rail link should be taken
up along with the port project. But itis not
that a road and rail link should be taken up
and the American team are not assured of
the quantity of supply that can be made
to them. In India. in regard to food-
grains, we live from ship to mouth; so
they say. In Japan, in regard to iron ore
it is also from ship to factory. They have
no iron ore; so, unless they get a con-
tinuous supply of iron ore, they am not
going to take iron ore from us. do, I
would like the hon. Minister to consider
these points and give a good reply.
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M.r Deply-Sputﬂ The qucsl.lon is:

“That in pursuance of subsection
(2) rof "sectioli - 4A of " the {ndkm
Farift Aot 1934 (32 of 1934)) ths
Hemse approvts of the Notification
of-the Govermment of India in the
Mimstry: of Commnerce’ No. ' 8.0.'2461
unted* the 24th July,” 1967 Tegarding
ievy of uport dl!ty on iron ore*

fke moﬂoﬂ was adapred

14.27 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

The Minister of State in the Ministry of
Ho-om(Sh'lVHnCthhlll)'

Shri S, M. Banerjee (Kanpur):
point of order, Sir.

Mr. Deputy-Speaker: Let him move the
motion. 1 will give you an opportunity
to raise it.

On a

Shri S. Kundu (Balasore): He cannot
make the motion. I strongly ob]ect to
th lnlraduc!ﬂrof ﬂll.l m :



